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AUTHORITATIVE ENGLISH TEXT

BILL NO. 36 OF 2024

THE HIMACHAL PRADESH PASSENGERS AND GOODS TAXATION
(AMENDMENT) BILL, 2024

(As INTRODUCED IN THE LEGISLATIVE ASSEMBLY)



THE HIMACHAL PRADESH PASSENGERS AND GOODS TAXATION
(AMENDMENT) BILL, 2024

ARRANGEMENT OF CLAUSES
Clauses:

1. Shorttitle.
2. Amendment of section4-A.




Bill No. 36 of 2024

THE HIMACHAL PRADESH PASSENGERS AND GOODS
TAXATION (AMENDMENT) BILL, 2024

(As INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL

further to amend the Himachal Pradesh Passengers and Goods
Taxation Act, 1955 (Act No. 15 of 1955).

Be it enacted by the Legislative Assembly of Himachal Pradesh in
the Seventy-fifth Year of the Republic of India as follows:—

1. This Actmay be called the Himachal Pradesh Passengers and Short title.
Goods Taxation (Amendment) Act, 2024.

2.  Insection4-A of the Himachal Pradesh Passengers and Goods Amendment
Taxation Act, 1955, in sub-section (1), for the words “Assistant Excise and Zf :_ecnon
Taxation Commissioner or Excise and Taxation Officer incharge of the district”,
the words, letters and signs “Assistant Commissioner of State Taxes and

Excise (GST/Allied Taxes) of the concerned jurisdiction” shall be substituted.

Aw Wb aked

|Khun

ChicTMinister

Himachal Pradesh




STATEMENT OF OBJECTS AND REASONS

Restructuring of the State Taxes and Excise Department has been carried out by the
Government vide notifications No. EXN-B(1)-1/2021 dated 19-01-2024, 29-01-2024 and
29-08-2024 into two wings viz. Excise Wing and GST Wing.

Consequent upon the restructuring of the Department, the newly formed GST/Allied Taxes
wing has three tier structure (Headquarters-GST Zone-GST Circle) instead of old four tier structure
(Headquarters-Zone-District-Circle). As aresult of it, the post of District in-Charge no longer
exists in GST Wing/Allied Tax wing structure, hence amendments in the Act are required irrorder
to align with the restructuring of the Department.

This Bill seeks to achieve the aforesaid objectives.

(SUKHVINDER SINGH SUKHU)
Chief Minister.
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Chief Minister
Himachal Pradesh
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THE HIMACHAL PRADESH PASSENGERS AND GOODS TAXATION
(AMENDMENT) BILL, 2024

A
BILL

further to amend the Himachal Pradesh Passengers and Goods Taxation Act, 1955
(Act No. 15 of 1955).

(SUKHVINDER SINGH SUKHU)
Chief Minister.

Aufpenticated

\lA
\ /"‘
Chief Minister -
(SHARAD KUMAR LAGWAL) Himachal Pradesh
Secretary (Law).
DHARAMSHALA:

THE........coooviieinens, 2024,




EXTRACT OF THE PROVISIONS OF THE HIMACHAL PRADESH
PASSENGERS AND GOODS TAXATION ACT, 1955 (15 OF 1955) LIKELY TO
BE AFFECTED BY THIS AMENDMENT BILL.

Section:

4-A. Collection of additional goods tax by a person selling or causing or authorizing
to cause dispatch or transport of goods.—(1) Notwithstanding anything to the contrary contained
in sub-section (2) of section 3-B, a person selling or purchasing or causing or authorising to cause
dispatch or receipt of goods for transport and duly authorised by the Assistant Excise and taxation
Commissioner or Excise and Taxation Officer incharge of the district, shall in the prescribed manner,
collect the amount of tax payable under section 3-B from the person-in-charge or the driver of the
motor vehicle, as the case may be, in or on which goods are to be transported and the person
making such collection shall, in the prescribed manner, make payment of the same into the
Government treasury.

(2) The person making such collection shall issue a certificate in the prescribed manner,
to the person-in-charge or the driver of the motor vehicle, as the case may be, in or on which
goods are to be transported and, on the production of the certificate, no tax shall be payable under
sub-section (2) of section 3-B of the Act.

(3) Ifany person contravenes any or all of the provisions of sub-sections (1) and (2), the
prescribed authority shall, after giving opportunity of being heard, by an order in writing, direct that
such person shall pay by way of penalty a sum not exceeding twice the amount of tax payable
under sub-section (1).

(3-a) Such person as specified in sub-section (1) shall, in the prescribed manner, furnish
areturn every month to the Assistant Excise and Taxation Commissioner or Excise and Taxation
Officer incharge of the district, within five days of the close of each month during which collection
was made by him along with the treasury challan.

(3-b) Ifa person specified in sub-section (1), fails without sufficient cause to comply with
the requirements of the provisions of sub-section (3-a), the Commissioner or any person appointed
to assist him under section 7 of the Act, may, after giving such person a reasonable opportunity of
being heard, direct him to pay by way of penalty a sum not exceeding five thousand rupees.

(3-c) Ifany person liable to pay tax under this Act, fails to pay the amount of tax due from
him, he shall, in addition to the amount of tax, be liable to pay simple Interest on the amount of tax




due and payable by him at the rate of one percentum per month, from the date immediately
following the last date on which the person should have paid the tax under this Act, for a period of
one month, and thereafter, at the rate of one and a half percentum per month till the default continues.

(4)  The provisions of section 12 shall mutatis mutandis apply for recovery of any amount
of tax payable and or any penalty imposed but not deposited under this section.
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